LT o o TA0-33004/99 REGD. NO. D. L.-33004/99

HIRd =

- <ISTYA

Che Gazette of Jundia

EXTRAORDINARY
qrr [II—3Jvus 4
PART III—Section 4

TR | TahTioTd
PUBLISHED BY AUTHORITY

| 126]
No. 126]

3 faeett, vifem, 3t 11, 20159 21, 1937
NEW DELHI, SATURDAY, APRIL 11, 2015/CHAITRA 21, 1937

D= gradefl aRug
IR R
3 faeell, 20 M€, 2015
. 7—1/2004— BLU. (UId)—DH=1g SR gRvg, gadell sirg uRkvg Sififad, 1973 (1973 & 59d)

DI YURT 33 B IT-GIRT (1) & (), (@) @ ()ﬁmwﬁﬂﬁmmwﬁ WW@W&@
BRIl S aRvg (doiiaxor) fafeem, 1982ﬁﬁWW%§ﬁWﬁﬁWW% Jafq —

1.

(1) 39 fafgdl &1 A gmitel o= uRyg (RRTiavon) e fafas, 2015 2rm |

@) Y ARA & ARHIRG I9I= H BRI B IRIG DI UG 8 |

BrTtell S uRug (doiiaxon) fafram, 1982 H—

(i) fafrm 4 #—

@n Su-fafem (2) & @vs (i) § g g 3fF “T. 1000/ —" B AM W 3ER T 3P “T. 2000,/ —" TAT I,
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"%, 400 / — USIIROT Yob TAT 3. 1600 /— el Yoob Wfea” Uferwenfia fby Sidd |
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"R=] I8 P T ATl S99 ST H IPITH FRAT B AT BT B Sfal WX I URYG 3T die e
Bl B, I8 BT MY F IVRER Y AT < Fhdl & qUT IVRER 39 bR & ATl & A BT UfTwT
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(i) faferr o & forg, f faferaw @1 uftRenfda favar SRAM, Sreriq—
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"9, BT URTHT BT FTTABRUL—YRAD I BRINIAS dre ferar Irog srdivell uRyg die av &1 srafer got
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Y S ATE H I DI URYG Bl darg el URTeT & SEraHieRer vg Ui Bl |
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ICGIEE
RSZIN

ii) SR YU JHIO—US &1 Ud STUHIO Ui |
i) AR GRT RO BT T YA Rl B Ao H M srerar fSU yHOH P G Sy
afdr |

[l YRR gotb TUJ 2000/ — (FUY T 8GR ©: Al a1 Yob AT TW IR Al URTHRU Yo Al
3. q B9R) B giRadefl aRug, facell rerar 98 faeell @ vt 3, &1 YaM IFY URed STex
FITAT B BTTC . oo eses e [

urg fewoft :  amaeT @ srdiwriar @ Rerfa # srwameft &1 Jar Yoo amow 7@ & SARAN |
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g
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1.
2.
3.

O BT T oo e
RS 2 I 1 OO
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AHERT ST 6 < WRBR & AT TGN TR & & Al =g sl gRyg & Jaae 9as
gt el & AT & & AU 9T e JIUdr A Aad g7 SIMUHIIT 8 der 98 *Mded ud WX
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AT Uiy |

HEfera Ioa @ gRell 91 /uRug el erwmeff T AT ' a9 RN dRal €, @& gRT UGS
GSIThROT U5 Bl o AAGHAIOTT Ul |

AUIYS  (Herr) il ENT sWeR fhur oM omawdd @ R fRHl uofigd gaiell Wi g
JAFATHIOTG fHam T &1 T A1 1 SHd! Mol g YoHdHRo |l & &l |

IV U5 dAT ¥ge]
1. # FAMST ¥ AU ofdl g f # U1 g d1d S &1 Har § F9id o |

2. g9@ A I W W o Rfesia 91 &1 ganT adad & Ngidl & g 18w |

3. # W9 Sfiad &1 WRUR 37MER X |

4. H o IS, S, OHidE AR a1 FEE gRef ¢ R w3 It & i dera T8
DO |

5. # 3ot gir gl SR /A1 Siia e fafeadr (o] SuaR) & RAgldl & JIJaR E SR 3R
TRAT & AT 2|

6. H TS U RN & Wy BT & T |

7. ¥ 39 qraf B MU S9N [ S OGS TG w9 F qd18 S|

8. ¥ ST SLAUBT Bl g8 WM N AR I U Hast &, o 9 i € |

0. H 9l yepR § vUfda fafeeear gy &) ufersT iR A8™ WRARRIT B 99 W |

10. AR AR W 978 AR 989 & T 81T |

1. # AT ydep, Tad=dr qded 3R Hdd Whx I 9o <l & |
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A gy

“H UM HEH WA IS AU ol g b H erArell B R $T ST FHAL, JUAT B BT AU
AR @& 9 = HH IR 39 I f[IART @1 T ST S #Y U Rifdedr & forg omd €

ARER B BI e A ge1 URon fiYel SR gei o Seed @l Wi & oy wifad fiver |

ure fewoly : =won um dem g arwiell gRT SR B a1 BRIl & U Usiiad fAfeedi AnARi gIRT
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3. RTSEIITT —————————————— oo
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5. AAMAD TAT oo
6. O FARY G ) e
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(3m) IR 9 I7ded | ATAT UK @
€) wWifrerr R rEdr U™ /a1 HoR &
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gf3reror foram T 81 T 59 eI T seeAr
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AT 310aT 31 BIg ST |

(ii)  swe-iRm ufreror gofar wfiéfhac |
(iii) ™ gRT gRT B AT YIS 315, fSwAmT srerar fEU g |
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11 TSRl Yot $UY &l Bk A1F (FUY U BolR ©: 9l Adl Yob AT I9I IR Al USlIdRoT Yo
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2. Ea 1S 22 1
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e T 8)
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<form fm fofice srrar wRa dar frm fafafes srear Ioel &1 e sear Isa a1 srerar granief
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YO UF eI Irgel

1. # FAMST ¥ AU ofdl g f & (U1 g J1d S &1 dar § F9id o |

2. gAP! I I R W # e Fafesii 9 &1 YT Aadr & Rigial & [9%g 181 $9 |

3. # W9 Siad &1 WRYR 3MER T |

4. EF? IMSERIT, STfel, RS- Argarel a1 Fa1iTe gRIfd @ MR R o9 ARl & §a ¥ewd [
PO |

5. H aro gRy gl &R /a1 Sfig varfe ffdear ([Ry] SU=R)) & RAGidl & R YE STl
IR TRAT & AT FHIT |

6. H Ugel o NN & TRy BT & LT |
7 9 91 BT MY 9N LM ST G T S F IAs G|
8 H 31U SrATUB! B g8 T TN SR I U Faw &, e 9 sifvrert €
9 # il yapR ¥ Jurfad fafeear gy o ufasT ok w8 RERmsl ®I 991 ST |
10 R ARl W 9E AR 987 S 9 B |
11 H gafTeT gde, Wdadl @d Had @R I 9949 odl g |

FAfa waer

“H U HEH WA g 9 ol g 6 H gl o Riem &1 SuART S, STl dded BwIT U AR & ufd
=R HH R I {1 AR &1 Tt e i R 9 f[&afeer & fag omd € |

ARER B BI e A ge1 URon fYel SR ge1 o Seed @l Wik & oy wifad fiver 1
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ure fewoly : =won um qem g oWl gRT SRR B O BRIl & U Usiiad fAfeedi AnaRi gIRT
IO BT =fey o IH@T Ul |eem qoi | ol &1 |

1.

CENTRAL COUNCIL OF HOMOEOPATHY
NOTIFICATION
New Delhi, the 20th March, 2015

No. 7-1/2004-CCH (Pt.).—In exercise of the powers conferred by clauses (m), (n) and (o) of sub-section (1) of
Section 33 of the Homoeopathy Central Council Act, 1973 (59 of 1973), the Central Council of Homoeopathy, with the
previous sanction of the Central Government, hereby makes the following regulations further to amend the Homoeopathy
Central Council (Registration) Regulations, 1982 namely :—

ey

@)

These regulations may be called the Homoeopathy Central Council (Registration) (Amendment) Regulations,

2015.

They shall come into force on the date of their publication in the Official Gazette.

In the Homeopathy Central Council (Registration) Regulations, 1982:-

®

(ii)

(iii)

in regulation 4, -

(a)

(b)

(©)

in sub-regulation (2), in clause (ii), for the letters and figures of “Rs.1000/-, the letters and figures
“Rs.2000/-" and for the words, letters and figures “including Rs.200/- as registration fee and Rs.800/- as
service charges”, the words, letters and figures “including Rs.400/- as registration fee and Rs.1600/- as
service charges” shall respectively be substituted;

after clause (ii) as so amended, the following Explanation shall be inserted, namely:-

“Explanation:- For the purposes of this clause, the “service charges” shall not be construed as service tax
and incase of rejection of the application for registration, the applicant shall not be entitled for refund of
the service charges paid therefor”.

after sub-regulation (2), the following proviso shall be inserted, namely:-

“Provided that a practitioner residing or practicing in a State where State Council or Board does not
exist, he may apply to the Registrar in Form ‘AA’ and the Registrar shall, before entering the name of
such practitioner in the register, verify his qualification from the awarding authority and also verify his
address and other particulars done from the concerned police authority”.

for regulation 9, the following regulation shall be substituted, namely:-

“9 Updation of Central Register: Each State Homoeopathic Board or State Homoeopathic Council shall revise
the State Register by renewal of registration of each practitioner named in the State Register on completion of
five years and submit the same to the Central Council during April of every year for updation of the Central
Register of Homoeopathy”.

after regulation 9, the following regulation shall be inserted, namely:-

“OA (1) “Any person whose name is for the time being borne in Part II of the Central Register may apply to
the Registrar, Central Council for knowing particulars of his registration published in the Central Register,
with an attested copy of his registration certificate and a fee of five hundred rupees by crossed Indian Postal
Order or Bank Draft in favour of the Central Council of Homoeopathy”.

Dr. LALIT VERMA, Registrar
[ADVT. III/4/Exty./147/15]

Note : The principal regulations were published in the Gazette of India, Extraordinary, Part-III, Section 4, vide notification
No.7-11/83-CCH dated the 11™ May, 1983 and subsequent amendments were published in and was last amended by
notification No.7-1/2004-CCH, dated the 124 March, 2009.
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Council Act, 1973 (59 of 1973).

To,

Dear Sir,

FORM -4 Attested photograph
(See Regulation 4) Pl see S.No.3 under
N.B.

Form of application for direct registration under section 23 of Homoeopathy Central

The Registrar,
Central Council of Homoeopathy,

Janakpuri,
New Delhi

I hereby request that my name and other particulars as mentioned below may be entered in the Central Register of

Homoeopathy as required under section 23 of Homoeopathy Central Council Act, 1973.

II.

II1.

N.B.

Date :

Place :

1. Full Name
(in block letters beginning with surname)

2. Maiden name if applicant is a woman and surname
(in block letters beginning with surname)

Nationality :
Residential address :
Professional address :

Date of birth (Christian Era).

N kW

(a) Qualification for registration possessed by applicant.
(b) Date on which the applicant obtained the qualification.
(c) Authority which conferred or granted the qualification.

(d) The College and Hospital where the applicant received education and internship training for obtaining
such qualification and the years (period) of such education and internship training.

(e) The name of the State/Union Territory Board or Council where he had registered earlier if any.

I forward herewith one attested copy each of ;

@) Matriculation Certificate or Secondary School Certificate or passport or any other document regarding
proof of date of birth.

(ii) One attested copy of Internship completion certificate.

(iii) One attested copy of Diploma or Degree Certificate in respect of the medical Qualification possessed by
me.

Registration fee of Rs.2000/- (Rupees two thousand including rupees four hundreds Registration Fees and one
thousand six hundred as service charges only) remitted by postal order or Bank Draft No....................... _in

favour of ‘Central Council of Homoeopathy’ payable at Delhi or New Delhi.
In case of rejection of application the service charges shall not be refunded to the applicant.

I certify that particulars furnished above are true to the best of my knowledge and belief.
Yours faithfully,
(Signature of the applicant)
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N.B.:

D i e

© 2 =N o

N.B.

The following documents/information may also be furnished.

MOther’s NAmME .....ovvrriiiiii i e e,

Two recent passport size photographs of the applicant (including one only attested from a Gazetted Officer or the
Principal of a recognized Homoeopathic Medical College or attested by an Officer of Government created
autonomous/statutory/public sector organization having equivalent status to a Gazetted Officer of the Central
Government or by the existing Member of Central Council of Homoeopathy or a member of the Legislative
Assembly of the State within jurisdiction the applicant resides or a Member of Parliament and the same should be
affixed on the application form).

An attested copy of any document confirming the applicants residential address which may be Indian Election
Commissions Identity Card or the Passport or the Driving License or Ration Card/ Adhar Card/Telephone Bill of
Mahanagar Telephone Nigam Limited or Bharat Sanchar Nigam Limited/Electricity Bill or Identity Card issued by
State Board or Council of Homoeopathy.

One attested copy of the registration certificate issued by the State Board/Council of Homoeopathy of the concerned
State where applicant resides or practicing.

Copy of the Oath Form (enclosed) must be signed by the applicant and duly attested by the Registered Medical
Practitioner of Homoeopathy with his Registration Number and seal.

DECLARATION AND OATH
I solemnly pledge myself to consecrate my life to the service of humanity.
Even under threat, I will not use my medical knowledge contrary to laws of humanity.
I will maintain the utmost respect of human life.

I will not permit considerations of religion, nationality, race, political beliefs or social standing to intervene between
my duty and my patient.

I will practice my profession with conscience and dignity in accordance with principles of homoeopathy and/ or in
accordance with the principles of biochemic medicine (tissue remedies).

The health of my patient shall be my first consideration.
I will respect the secrets which are confined to me.
I will give to my teachers the respect and gratitude which is their due.

I will maintain by all means in my power the honour and noble traditions of medical profession.

. My colleagues will be my brothers and sisters.

11.

I make these promises solemnly, freely and upon my honour.

“On my honour I swear that I shall practise the teachings of homoeopathy, perform my duty, render justice to my
patients and the sick whosoever comes to me for treatment.

May the teachings of Master Hahnemann inspire me and may I have the strength for fulfillment of my mission”.

The Declaration & Oath should be signed by the applicant and duly attested by a Registered Medical Practitioner of
Homoeopathy with his Registration Number and Seal.

(Signature of the candidate)

Signatures of Doctor attesting the Oath

Name of Attesting Doctor

Regn. No. of Attesting Doctor
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FORM-A A
[See Regulation 4 (2)]

Form of application for direct registration under section 23 of Homoeopathy Central Council Act, 1973 to be filled
by candidate residing/practicing in a State/U.T. having no State Board/Council of

Homoeopathy.
To,
Attested
The Registraf, photogra ph
Central Council of Homoeopathy,
Janakpuri, Pl. see S.No.3
New Delhi under N.B.
Dear Sir,

I hereby request that my name and other particulars as mentioned below may be entered in the Central Register of
Homoeopathy as required under section 23 of Homoeopathy Central Council Act, 1973.

1. 1. Full Name

(in block letters beginning with surname)

2. Maiden name if applicant is a woman and surname (in block letters beginning with surname)
3. Nationality :
4. Residential address :
5. Professional address :
6. Date of birth (Christian Era).
7. a. Qualification for registration possessed by applicant.
b. Date on which the applicant obtained the qualification.
c. Name of Authority which conferred or granted the qualification.
d. The College and Hospital where the applicant received education and internship training for
obtaining such qualification and the years (period) of such education & internship training.
IL. I forward herewith one attested copy each of;
i) Matriculation Certificate or Secondary School Certificate or passport or any other document regarding
proof of date of birth.
ii) Internship completion certificate.
iii) Diploma/Degree Certificate in respect of the medical qualification possessed by me.
II1. Registration fee of rupees two thousand (rupees one thousand six hundred towards service charges and rupees four
hundred towards registration fee only) is remitted by Postal Order/Bank Draft No..................... in favour of

‘Central Council of Homoeopathy’ payable at Delhi or New Delhi.
In case of rejection of application I shall not claim refund of the service charges paid.
I certify that there is no State Board/Council of Homoeopathy in the State/U.T. wherein I reside/practice.
Yours faithfully,
(Signature of the applicant)
Date :

Place :
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N.B.:

The following documents/information may also be furnished.

Mother’s NAME .......vviiiii e,

Two recent passport size photographs of applicant (including one only attested from a Gazetted Officer or the
Principal of a recognized Homoeopathic Medical College or attested by an Officer of Government created
autonomous/statutory/public sector organization having equivalent status to a Gazetted Officer of the Central
Government or by the existing Member of Central Council of Homoeopathy or a member of the Legislative
Assembly of the State within jurisdiction the applicant resides or a Member of Parliament and the same should be
affixed on the application form).

An attested copy of any document confirming the applicants residential address which may be Indian Election
Commissions Identity Card or the Passport or the Driving Licensing or Ration Card/ Aadhar Card/Telephone Bill of
Mahanagar Telephone Nigam Limited or Bharat Sanchar Nigam Limited, Electricity Bill or Identity Card issued by
State Board or Council of Homoeopathy.

Copy of the Oath Form (enclosed) must be signed by the applicant and duly attested by the Registered Medical
Practitioner of Homoeopathy with his Registration Number and Seal.

Declaration And Oath
At the time of registration, each applicant shall submit the following declaration and oath read and signed by him to

the Registrar concerned attested by Registrar himself or by a registered practitioner of Homoeopathy:-

ey
@)
3
“

&)

(6)
@)
®)
€)
(10)
(1)

I solemnly pledge myself to consecrate my life to the service of humanity.
Even under threat, I will not use my medical knowledge contrary to laws of humanity.
I will maintain the utmost respect of human life.

I will not permit considerations of religion, nationality, race, political beliefs or social standing to intervene between
my duty and my patient.

I will practice my profession with conscience and dignity in accordance with principles of homoeopathy and/or in
accordance with the principles of biochemic medicine (tissue remedies).

The health of my patient shall be my first consideration.

I will respect the secrets which are confined to me.

I will give to my teachers the respect and gratitude which is their due.

I will maintain by all means in my power the honour and noble traditions of my medical profession.
My colleagues will be my brothers and sisters.

I make these promises solemnly, freely and upon my honour.

Hahnemannian Oath

On my honour I swear that I shall practise the teachings of homoeopathy, perform my duty, render justice to my

patients and the sick whosoever comes to me for treatment.

May the teachings of Master Hahnemann inspire me and may I have the strength for fulfillment of my mission.
(Signature of the candidate)

*N.B.: The Declaration & Oath should be signed by the applicant and duly attested by a Registered Medical Practitioner of

Signatures of Doctor attesting the Oath
Name of Attesting Doctor
Regn. No. (with name of State Board) & Qualification of Attesting Doctor

Homoeopathy.
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